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Heard learned coun:ael for the parties. It
- lis nat in the interest Of the publlc to ccnsider the
| Military egg;l!g;; in such a light waye. 1f there
is any excess work, the person can be employed and
should be employed and no arbitrary action should
be taken. However, a person'w'hd_wants appointment
should go in time and sheould approach the authoritics
in time and thereafter h@ can cléim the benefit. The

" {applicant can again go and moke submission whenever

the vacancy is available on account of the excess

work and thereafter his casgnwill ke considered,gé/
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with these remarks the & MA stands disposed
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